X Re Atrocities
on Harijans

( SHRI S;-I\;AMNANDAN MIESH‘?A
Begunm am rasing a point of ordet.
Only day-before-yesterday the subject
was discussed very thoroughly If the
Leader of the Opposition wanted to bring
1n those points, he could have done 1t at
that time

MR SPEAKER It 1s not a point of
order

sft fowr woger (wesht)
SHRI SHYAMNANDAN MISHRA.#»

(Interruptions)s*

MR SPEAKER Nothingis recorded.
Wil you all like to hear the Home Minis-
ter or not ? Nothing 18 recorded except-
ing the HHome Mimster’s statement 1
am not allowmng anybody Now, the
Home Minster,

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH)
Mr Speaker, Sir, just after the hon
Leader of the Opposition had fimshed
speaking I wanted to nse to give a
reply to im  But, I have not bcen
nlﬁ*;wed todoso Ireallyfeltst Ican
only request the Leader of the Opposition
to advise hus riends to let the proceedings

roceed further 1 have a night to do
e was absolutely no question of
raising a row  Bverybody seems to be,
1n rage and passion and are flinging their
arms and fists Where was the occasion
for 1t ?  (Interruptions)

What I was saying has now been con-
firmed by the hon’bic Members who
stood up and started flinging harsh words
Through you, Sir, I was simply drawing
the attention of Mr Chavan to this
If this goes on no proceedings can be
carried on

As for my replg' to his notice to the
government well I may assure him—or
I may tell him-—that before he made this
statement I had asked my office aiready
to send for reports from the Uttar Pra-
desh government regarding the Hardwar
mncident as reported in the Press and a
letter from the correspondent about the
situation 1n Gujarat tsh% far "dgf thard

gestion concerning mecident negr
%hopdmkatlnmuooncetnedthathu
not come to my notice I am not able to
go through all the newspapers fully but
1t has not come to my notice I will ask
the secretariat 10 ask for a re from
there The leader of the tion
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has been pleased to remark that the
SItUALION 18 ge from bad to worse
Sir, as soon as the Janata Party took over
( oo JInterruptions)

Sir, why are they funging harsh words
gaum me ? They should address the
hair  Sir, I was saying 1f there are
still feudal warlords extent 1n the country
then who 18 responsible? For God
sake let me know who 1s responsible if
there are sull feudal warlords in the
country ? As for the number of crimes-
as my hon’ble friend, Shn Shyamnandan
Mishra was trying to say but was not
allowed t» b h ard—I do not have the
figures in my posscss I did not know
this question will be raised otherwise
the offictal figures will show that 1a che
second quarter of 1977, that 15, April to
une, the figures of incidents against the
ryans have gone down in every State
except the State of Maharashtra to which
my hon friend, the Leader of the Opposi-
tion, belongs

(Interruptions)

MR SPEAKER Nothing to be
recorded He has called for the records

RE BUSINFSS OF 1HE HOUS!
11 30 hrs,

SHRI B RACHAIAH (Chamaraja-
nagar)  Sir, I addressed a letter to you
requesting you to allow me to rame an
urgent matter of public importance under
Rule 377

MR SPEAKFR [ have not allowed
1t

PROF P G MAVALANKAR
(Ghandhinagar)  Sir, I have a pownt of
order A hittle while ago, today, when
Mr Chandrappan invited your attention
to what had happened on Saturday
evening towards the end of debate

(Interruptsons) 1 am not making any
political speech I am only ramsing a
point of Order If you think that there
18 not pomnt of order, then I wilf sit down.

MR SPEAKER Now, this has
become the House of Ponts of Order

PROF P G MAVALANKAR
1 am not making any pohtical speech
On Saturday when the debate on Sche-
duled Castes and Scheduled Tribes was
comung to almost an end, you were 1n the
Chair And you said that the Home
Minister thought that even if the House

*sNot recorded

—
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were to extend 1ts s1 by one hour,
from 7:00 PM to 8:00 P M, probabl
the debate would not have conch
because a large number of Members would
have been still left out ‘Therefore, the
Home Mimster suggested to the Char-
man who was presiding over the House
at that tuimc that perhaps the discussion
mught be grostponed to a day in the next
session ‘hen you came and said and
I quote

¢ Now that the Home Minister agreed
to have onc full day for the discussion
1 the next session, there 13 no point 1n
siting further today We will take up
this next ime m the next session  The
House stands adjourned »

Two pomts anse from this One,
m yourself said that the Home Minister
agreed to postpone it The Home
Minster or any other Mimter m his
speech might have made a suggestion to
the House throi the Chair that he
was prepared to have more discussion
onthis But there was no regular indi-
cation fi om the Minuster of Parhiamentary
Affairs whose business 1t 18 to tell the
House that a particular motion or dis~
cussion will take place in this or that
session  That was not comung from the
Mimster of Parlbamentary Affairs It
came from the Home Minster But the
Minster of Parliamentary Affairs who 1s
incharge of the business ot the House
has not so far confirmed 1t  Sccondly,
there was no regular motion under Rule

340,

SHRI VAYALAR RAVI (Chray-
inkil)  ‘The report 18 there

PROF P G MAVALANKAR Rule
340 says

““At any time after a motion has been
made, a Member may move that the
debate on the motion be adjourned ”

Now, as far as this matter 1s concerned,
I thunk that either the Home Minister or
the Minster of Parhiamentary Affaurs
has not formally put the motion under
Rule 340 for adjournment of the discuss-
100, Ho;r can thcuforeh:e a debate be
poned to a day in the next sesston
g::thunt a formal mgtlun being put hefore
the House > And if that 18 not done,
then ] submut that today, Monday the
8th August, the dwscussion on that
Motion stands , it continues because
there was no motion for 1ts postponement
You said 1n the house “the House stands
adjourned till 11 oo Q’clock on Monday
the 8th August 1977 "

Therefore, I submit that the discus-
sion on Haryans should be continued
today and if you accept my pont, I
suggest that later on in the 5 let the
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Home Mimster come with a reply about
the action which government want to
take with regard to seeing that those
atrocities do not take place Between
now and the next scssion some months
will pass We will have more ume to
discuss but we are not interested in
merely discussing the matter, we are not
interested 1n our voice going or Not going
on record, we are nterested m secing
that there 15 no recurrence of these
atrocities,, we aie interested 1n seeing that
there s no record in the newspapers of
the country that the Harnans are being
victimised, killed or murdered If you
feel that my pownt 13 correct technically,
kindly tcll the hon Home Minister that
latcr on mthe day,say at 4or 5or 6 p m
he might come and tell the House what
he wants to say by way ot action taken,
whethet he wants to come with some
white papcr (interruptions) I am
botheied about implementation [ re-
quest your ruling on this pomt

MR SPEAKER  So far as the first
puint 15 concerned, the Minister of Parlia-
mentary Affairs was not there  But the
responsibility 1s joint responsibility and
any Minster can say that Therefore,
that question docs not arise  As far the
second question that there was no formal
mouon Prof Mavalarkar 1s correct
But 1 put 1t to the House and I took the
sense of the House  that was the view of
the Tlouse nobody objected to the ad-
journment Sc, that pomnt 18 over-
ruled
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1x 37 hrs.

CAI LINGATTINTIONTOMATTIR
OF URGFN1 PUBI ICIMPORTANCF

Coca Cora ComPANY’s RIFUSAL TO
FULPIL ITS RXPORT COMMITMPNT AND
TO PRODUC F BLVERAGE OF WHOLLY INDIAN

ORIGIN

SHRI JOYTIRMOY BOSU
(Daxmond Harbour) I call the attention
of the Minister of Industry to the follow-
ng matter ot urgent public unportance
and request that he may make a statement

thereon

“Present situation of the Coca-Cola
Company, 1ts refusal to fulfil its export
commitment and to produce beverage
of whollv Indian origin and the closure
of 1ts factories rcndening about 1+ 5 lakhs
of people directly or indirectly un-
empolyed **

-
€

THR MINISTER OF INDUSTRY
(SHRT GEORGE FERNANDES) The
acuvities of the Coca
M India during the laat 25 years fur-



